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KEPORT OF THE JOINT COMMITTEE
I. INTRODUCTION

I, the Chairman of the Joint Committee on Offices of Profit, having
been authorised by the Committee to present the Report on their be-
half, present this Seventh Report of the Committee.

2. The Committee held three sittings on the 27th October and 10th
and 19th December, 1973. At their sitting held on the 27th October,
1973, the Committee heard the evidence of the representatives of the
Ministries of Defence, Home Affairs, Information & Broadcasting and
Planning Commission on the question of delayed and incomplete fur-
nishing of information. Minutes of the sittings form part of the
Report and are at Appendix 1II.

3. The Committee considered the composition, character, functions
etc. of 50 Committees|Boards|Corporations, etc, constituted by the
Central Government|State Governments and Union Territories and
the emoluments and allowances payable to their members. Their
views on 36 bodies are contained in this Report.

4. Detailed information regarding the composition, character, fun-
ctions etc. of the Committees|Boards|Corporations, etc. and emolu-
ments and allowances payable to their members was furnished by the
respective Ministries|Departments of the Central and State Govern-

ments and Union Territories on a request made by the Lok Sabha
Secretariat.

5. The Committee considered and adopted the Report on the 19th
December, 1973.

6. The recommendations of the Committee in respect of the Com-
mittees/Boards|/Corporations, etc. examined by them and the question
of delayed|incomplete supply of information are given in the succeed-
ing paragraphs.

II. COMMITTEES'BOARDS'CORPORATIONS ETC., CONSTI-
TUTED BY CENTRAL AND STATE GOVERNMENTS|UNION
TERRITORIES.

Hindustan Aeronautics Ltd., BangaloTe

7. The Committee note that the non-official Directors of the Com-
pany are entitled to a sitting fee of Rs. 150|- for each meeting of the
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“_- Board of Directors. They are also entitled to incidental
and halting allowance for each meeting a fixed sum o - for

the first dayinamwl-foreachsubseﬁuedtdayafmeeﬁng Be-
sides, the Board of Directors exercise executive and financial powers.

As such, the Committee recommend that the Directorship of the
Company ought not to be exempted from disqualification.

Aeronautics (Research and Development) Board

8. The Committee note that the non-official members of the Board
are entitled to T.A. and D.A. as per rules issued by the Ministry of
Finance in this regard and as made applicable on the Defence side by
the Ministry of Defence, which amounts to less than ‘compensatory
allowance’, as defined in Section 2(a) of the Parliament (Prevention
of Disqualification) Act, 1959. However, the Committee further note
that the Board exercises wide powers—both executive and financial—
and is in a position to wield influence and patronage.

As such, the Committee recommend that the membership of the
Board ought not to be exempted from disqualification.

. Film Finance Corporation Ltd., Bombay

9. The Committee note that the non-offici2l Directors of the Cor-
poration are entitled to a sitting fee of Rs. 50;- plus inciden -
and halting allowance of Rs. 50|- for the first day and Rs. 25|-
for the subsequent day of the meeting which exceeds the compensa-
tory allowance. Besides, the Board of Directors exercises executive
and financial powers. As such, the Committee recommend that the
Directorship of the Corporation, including Chairmanship, ought not
to be exempted from disqualification.

Panel Committee, Films Division, Bombay

10. The Committee note that the non-official members of the above
Committee are not entitled to any remuneration other than T.A. and
D.A. according to Ministry of Finance rules which is less than com-
pensatory allowance.

The Committee, however, further note that the said Committee
does exercise power and is in a position to wield influence.

As such, the Committee recommend that the membership of the
Committee ought not to be exempted from disqualification.

(i) Consultative Committee for National Programmes of Music,
A.LR.
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(ii) Consultative Committee for National Programmes of Tulks|
Discussions in English, A.LR. '

(iii) Consultative Committee for National Programmes of Talks|
Discussions in Hindi, A.L.R.

11. The Committee note that the non-official members of the
above three Committees are entitled to an honorarium of Rs. 50/- each
plus T.A. and D.A. according to the Ministry of Finance rules in this
regard which will exceed the compensatory allowance.

As such, the Committee recommend that the membership of these
Consultative Committees ought not to be exempted from disqualifica-

tion.

Informal Consultative Panel for Documentary Films and Newsreels,
Bombay.

12. The Committee note that the non-official members of the Panel
are entitled to a Consultancy fee of Rs. 100|- per meeting which is
more than compensatory allowance.

As such, the Committee recommend that the membership of the
Panel ought not to be exempted from disqualification.

Advisory Committee in Irrigation, Flood Control and Power Projects

13. The Committee note that the two non-official members of the
above Committee, as and when appointed, will be paid an honorarium
of Rs. 5000/- each per annum besides T.A. and D.A. as admissible to
Grade I Officers of the Government of India which will exceed the
compensatory allowance. The Committee also note that though ad-
visory in nature, the said Committee appears to wield influence and

power.

As such, the Committee recommend that the non-official members
(as and when appointed) ought not to be exempted from disqualifica-
tion.

Metropolitan Transport Team

14. The Committee note that the non-official Chairman of the
Metropolitari Transport Team is getting an honorarium of Rs. 1500/
per month alongwith T.A. and D.:A, which is m-&}h&n compensatory
allowance. The Committee further note that oth.. non-official mem~
bers are entiled to T.A. and D.A. (Rs. 30|-) only.
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As such, the Committee recommend that the Chairmanship of the
Team ought not to be exempted from disqualification but member-
ship ought to be

Pradesh Council of Arunachal Pradesh

15. The Committee note'that the Council is constituted of two
Members of Parliament—(1 for each House) both representing
Arunachal Pradesh; the Vice-President of all the five Zila Parishads;
three representatives from each of the Zila Parishads to be elected
by the Members thereof from amongst themselves and three persons
to be nominated by the Administrator to provide representation for
such tribes or communities as have not obtained any representation
in the Council. The Committee feel that the members of the first
three categories either hold office ex-officio or are elected and thus
do not hold office under the Government. The Committee are, how-
ever, of the opinion that the persons to be nominated by the Admi-
nistrator (last category) will hold an office of profit as they will be
entitled to a salary of Rs. 250}- per mensem. As such, the Commit-
tee recommend that only nominated members, if non-officials, ought
not to be exempted from disqualification.

Committee to Implement Schemes under the Educated Unemployed
Programme

16. The Committee note that the non-official members of the above
- Committee are entitled to T.A. and D-A. which is less than compensa-
tory allowance.

The Committee further note that the said Committee exercises
executive powers in selecting suitable candidates for setting up Small
Scale Industries Units. The said Committee also assists the candi-
dates in getting finance and is thus in a position to wield influence and
patronage. As such, the Committee recommend that the member-
ship of the said Committee ought not to be exempted from disquali-
fication.

Figheries Advisory Board

17. At their sitting held on the 16th August, 1873, the Joint Com-
mittee on Offices of Profit, while examining the character, composi-
tion and functions of the Board had desired to get clarification from
the Government 6~"Tamil Nadu whether the Board functioned in
advisory capacity with regard to the assistance rendered in money,
material and equipment or it was responsible for their disburse
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ment to fishermen as well. In th;eir reply, the Government of Tamil
Nadu stated as under:—

“The State Fisheries Advisory Board is only an advisory body.
It has no authority for executing its recommendations nor
is it vested with powers to disburse any assistance to-
fishermen. The recommendations of the Board are exa-

mined by the Government and are accepted wherever
feasible.” ‘

In the light of the above reply the Committee are definitely of the-
view that the members of the Fisheries Advisory Board cannot wield
any influence or patronage. )

The Committee further note that the non-official members of the.
Board are entitled to T.A. at the rate admissible to non-official mem-
bers of a First Class Committee and D.A. at the rate of Rs. 10}- per-
day which is less than the compensatory allowance.

As such, the Committee recommend that the membership of the:
Board ought to be exempted from disqualification.

18. In regard to the bodies specified in Appendix I, the Committee-
note that the non-official members thereof are entitled to T.A. and
D.A. which is less than compensatory allowance.

Besides, the functions of these bodies are mainly advisory in na-
ture. As such, the Committee recommend that the membership of
these bodies ought to be exempted from disqualification.

ITI. NON-SUPPLY'DELAYED SUPPLY!INCOMPLETE SUFPLY
OF INFORMATION BY THE MINISTRIES'DEPARTMENTS OF
GOVERNMENT OF INDIA IN RESPECT OF BODIES
CONSTITUTED BY THEM

19. In July, 1971—soon after their constitution, the Joint Com-
mittee on Offices of Profit (Fifth Lok Sabha) desired all the Minis-
tries|Departments of Government of India to furnish information
in respect of the following categories of Committees|Boards|Corpo-
rations, etc. constituted by Government for which they were responsi-
ble: — .

(i) the existing committees'Boards!Corporations, etc. consti-
tuted by Government which had not so far been examined
by the Joint Committee on Offices of Profit;

(ii) the existing committees/Boards|Corporations, etc. consti-
tuted by Government which, although had already been
examined by the Joint Committee on Offices of Profit, but



whose consttution (including payment of TA|DA etc. to
the members) had undergone any change since their
examination by the Committee in the past; and

(iii) the committees|Boards|Corporations, etc. which might be
constituted|established by Government in future.

Tae Ministries;Departments were asked not to furnish informa-
-tion in respect of the committees|Boards|Corporations, etc. which
were composed wholly of officials or which had been constituted for
.a temporary period or which had ceased to exist.

20. At their sitting held on 29-6-1973, the Committee noted with
regret that as many as 12 Ministries|Departments of Government
(Appendix IT) had not furnished any information to the Committee
tili March, 1973—i.e, nearly 21 months after the Committee had
addressed them in this regard. Three of the Ministries—Ministries
of Health and Family Planning, Industrial Development and Exter-
nal Affairs—had not given any reply, despite two reminders issued to
them—one in April, 1973 and the other in May, 1973. The Committee
desired the Chairman to write to the Ministers-incharge of these
Ministries in the matter.

21. The Chairman accordingly addressed the Ministers concerned
in July, 1973. Thereafter, information in respect of 24 bodies was
received from the Ministry of Health and Family Planning and in-
formation in respect of 22 bodies from the Ministry of Industrial
Development. The Ministry of External Affairs intimated that they
had not constituted any CommitteeCorporation;Board, etc. in res-
pect of which information was required to be furnished.

22. With a view to finding out whether the other Ministries!|De-
partments had furnished information in respect of all the bodies
constituted by them, a selective study of Gazette Notifications and
Annual Reports of four Ministries—Ministries of Defence, Home
Affairs, Planning (Planning Commission) and Information and Broad-
casting—was taken up . The study indicated that the Ministries had
failed to furnigsh information in respect of 3ll the bodies constituted
by them. The Committee took the evidence of their representatives
on 27-10-1973. The position in respect of each of these Ministries is
briefly set forth in the succeeding paragraphs.

(a) Ministry of Defence

23. In their OM. dated the 28th August, 1972, addressed to the
Lok Sabha Secretariat, the Ministry of Defence wrote to say that
“the Joint Committee on Offices of Profit had already examined all
the Committees|Boards, etc. constituted under the Ministry of
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Defence except Cantonment Boards.” On being pointed out to them
the Ministry, however, furnished on the 16th October, 1973 informa-
tion in respect of State Advisory Committees for N.C.C. for as many
as 17 States|Union Territories. It was noticed that 10 of these Com-
mittees had been constituted by the Ministry during the *period
December, 1970—February, 1972.

24. During evidence, the Committee enquired how could the
Ministry in their O.M. of 28-8-72 state that the Joint Committee on
Offices of Profit had already examined all the Committees|Boards,
etc. constituted by the Ministry of Defence except Cantonment
Boards, when information in respect of quite a number of bodies set
up by that Ministry had not been furnished to them. The represen-
tative of the Ministry during evidence stated that they had not fur-
nished information about these bodies as they considered them to be
innocuous.

25. In a written reply furnished after evidence the Ministry have
stated as follows:

...... it is found that when the coordinating officer in the
Ministry of Defence asked for the requisite information
the authorities concerned with the National Cadet Corps
failed to supply the requisite information in respect of the
State Advisory Committees under a misapprehension of
the position in relation to these bodies. In May, 1973,
when Lok Sabha Secretariat specifically drew attention of
this Ministry to S.R.O. No. 42 constituting the State
Advisory Committee in the State of Orissa, the authorities
concerned were asked to furnish full information in res-
pect of all the State Advisory Committees which had been
constituted since the dissolution of the 4th Lok Sabha in
December, 1970 and during the life of the 5th Lok Sabha
to date in order to ensure that complete information was
furnished to Lok Sabha Secretariat. The authorities con-
cerned took unduly long time in collecting and furnish-
ing the requisite information; hence the delay in supply-
ing the same to Lok Sabha Secretariat.”

26. Even after delayed submission it was observed that informa-
tion was not complete. The Committee enquired whether there
were any other States|Union Territories, Advisory Committees of
the N.C.C. in respect of which had been constituted by the Ministry
but information in respect thereof had not yet been furnished to

*i.e. after the Fourth Lok Sabha.



thg Joint Committee on Offices 3f Profit. In a writien reply, the
Ministry have stated:— .

“It is confirmed that....State Advisary Committees -of the
N.CC.-exist in the under-mentioned -States|/Union Terri-
. tories: - - S

P

Bihar, Himachal Pradesh, Jammu and Kashmir and Delhi.
These State Advisory Committees were constituted during
the period 1962 to 1968. When Lok Sabha Secretariat had
asked for information in respect of the bodies constituted
by the Ministry of Defence for examination by the Joint
Committee on Offices of Profit (5th Lok Sabha), informa-
tion in respect of these bodies was not furnished on the
belief that information in respect of these bodies had been
furnished for examination by the Joint Committee of the
earlier Lok Sabha. It is regretted that information in
respect of these bodies had not been supplied earlier.”

27. The Committee then enquired why the Ministry of Defence
had not furnished information in respect of the following becdies
mentioned in the Annual Reports* of the Ministry:—

(i) Defence Research and Development Council;
(ii) Aeronautics (Research and Development) Board; and
(iii) Board of Directors of the Hindustan Aeronautics Ltd.

In a written reply, the Ministry have stated that information in
respect of the first two bodies was not furnished to the Joint Com-
mittee on Offices of Profit through oversight. The information in
respect of the Hindustan Aeronautics Limited had been examined
by the Joint Committee on Offices of Profit when the company was
known as the Hindustan Aircraft Ltd. However, since there had
subsequently been some change in the terms relating to the payment
of remuneration to the members of the Board of Directors, informa-
tion was again being furnished. The Ministry have regretted the
omission.

28. In sum, prior to the representatives of the Ministry being
called to appear for evidence, information in respect of only Canton-
ment Boards in general had been received. But after the represen-
tatives of the Ministry had been called for evidence, information was
furninshed for more bodies, out of which at least two bodies have
been considered by the Joint Committee as not fit for exemption
(vide paras 7 and 8 ante).

*Annual reports for 1971-72 (pp. 84 and 108) and 1972-73, (p. 1T1).
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(b) MimstryafﬂodeAMrs

29. In December, 1971 “the mestry of Home Affan's furnished

information in respect of the following bodies éonstltwted by the
Ministry/Union Territories:—

(i) Delhi Sikh Gurdwaras Board;

(ii) National Integration Council and its two Committees;
(iii) Boﬂies constituted by the Union Térritory of Laccadives;
(iv) Bodies constituted by the Government of Pondicherry.

Information in respect of no other body constituted by the Minis-
try/Union Territories was received.

30. During evidence the Committee referred to the following
bodies mentioned in the Annual Report* of the Ministry, in respect of
which no information had been received: —

(i) Hill Areas Committee of Manipur.
(ii) Arbitration Board for Delhi.

The representative of the Ministry promised to collect the re-
quisite information, and forward the same to the Committee.

31. The Committee then enquired whether there were any bodies
set up by the Union Territories of Mizoram and Arunachal
Pradesh. The representative of the Ministry stated that due to in-
adequacy of communication facilities, information was not received
quickly from the Union Territories.. He, however, promised to col-
lect complete information in respect of these bodies set up by the
Union Territories ard forward the same to the Joint Committee.

32. Prior to evidence information in respect of only two bodies
constituted by the Ministry and those relating to two Union Territo-
ries had been received. Subsequently, information in respect of
about 50 more bodies set up by the Ministry of Home Affairs|Union
Territories (including the Union Territories of Mizoram and Aruna-
chal Pradesh) was received.

(c) Ministry of Planning (Planning Commission)

33. In February, 1972, the Planning Commission sent to the Secre-
tariat a List of 10 bodies constituted by them, but did not furnish any
information in respect thereof. On the 19th July, 1973, the Commis-
sion were réminded to expedite the submission of the requisite in-
formation in respect of these bodies. Information in respect of the

*Annual Report for 1972-73 (pp. 29 and 47).
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following four bodies—which were' still existing and had non-official
members—was received- on.4-10+1873—a day after the Commission
were asked to appear before the Committees:—

(i) Advisory Committee on Irrigation, Flood Control and
Power Projects;

(ii) The India Committee for Studies on Economic Develop-
ment in India and Japan;

(iii) Expert Committee on Population Projects; and
(iv) Metropolitan Transport 'Team.

(The other bodies either consisted wholly of officials or had ceas-
ed to exist.)

It was, however, seen that the remuneration payable to the mem-
bers of the Advisory Committee on Irrigation, Flood Control and
Power Projects had not been indicated and in respect of another
body—Expert Committee on Population Projections, the Planning
Commission had merely stated that the remuneration payable to the
members was as per rules.

34. The Committee desired to know during evidence the reasons
for not indicating the precise amount of remuneration payable to the
members of the Advisory Committee on Irrigation, Flood Control
and Power Projects. The representative of the Planning Commission
stated that this was a technical committee and a provision had been
made for appointment of two non-official membozr; thereon. These
two members would get an honorarium of Rs. 5000 each as and
when appointed. He admitted that this relevant information should
have been submitted to the Committee earlier.

35. The Committee then enquired why the requisite information
in respect of certain bodies mentioned in the Annual Report* of
the Planning Commission had not been given. The representative
of the Planning Commission stated that these bodies were constitu-
ted for internal working of the Planning Commission. These were
technical Committees comprising experts and that no non-officials or
Members of Parliament were appointed thereon.

36. In a subsequent written i;ply,”the Planning Cottimission have,
however, conceded that the following bodies mentioned in the An-
nual Reports of the Commission comprised officials as well as non-

(i) Task Force on Multi-level Planning and Spatial Analysis
and its working Groups; and

*Annual Report for 1972-73 (pp. 16, 17, 5, €: 9 and 46).
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*~  (ii) Task Force on Employment Services for reviewing the
F different programmes undertaken by the National Em--
ployment Service.

The Commission have furnished information in respect of 13 Task
Forces on various subjects constituted by them.

(d) Ministry of Information and Broadcasting

37. The requisite information about bodies constituted by the
Ministry of Information and Broadcasting had not been received till
the 9th and 17th October, 1973—(B and 14 days respectively after the
Ministry had been asked to appear before the Committee) when
information in respect of as many as 40 bodies was received from

them.

38. During evidence, the representative of the Ministry express-
ed apology for the delay that had occurred in furnishing informa-
tion to the Committee. Explaining the reasons for delay, the repre-
sentative of the Ministry stated that the Lok Sabha Secretariat
letter dated 28th July, 1971 was not received in the Ministry. There-
after, when a reminder was received by the Ministry in April, 1973,
it took them some time to understand it and furnish the information
in a particular way.

39. The Committee enquired whether the constitution of none of
the bodies already examined by the Joint Committee during the
Second, Third and Fourth Lok Sabha had undergone a material
change. The representative of the Ministry promised to furnish the
requisite information later.

40. From a note since received from the Ministry, the Committee
observe that there had been a change in the constitution of two
bodies—Audition Committee, Films Division had been replaced by
the ‘Selection Committee for Musicians’. There had been a change
in the functions of the Committee for approval of Scripts and
Gandhi Films. Under Government’s letter dated 9-12-1958, the
Committee was originally set up to approve the scripts and Gandhi
Films. However, the functions of the Committee were revised in
July, 1971 in consultation with the Gandhi Samarak Nidhi. “Now
the functions of the Committee are somewhat of an executive chara-
cter.”

41, It was seen that although the Ministries wé:e requesteci to-
-specify  the actual rates of ‘remuneration payable to the members
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of the bodies constituted hy them, in a large number of cases, the
Ministry had not given the precise amount of remuneration payable
to members, but simply stated that the travelling and daily allow-
ance admissible toc members would be as per rules or simply written
the words “Travelling allowance.”

42. The Committee are distresed over the instanths of non-supp-
ly/delayed supply of information desired by the Committee, as
revealed in the preceding paragraphs. It is regrettable that some
of the Ministries/Departments should have failed to move till the
matter was taken up by the Committee with the Ministers concern-
ed or called their representatives to give evidence. The Committee
note in this connection that two of the Ministries, which had not
even cared to give replies to the reminders issued by the Secre-
tariat, had furnished information in respect of over 20 bodies each,
after the Chairman had addressed the Ministers concerned in the
matter. Another Ministry had furnished information in respect of
23 bodies, and still another in respect of about 50 bodies, after their
representatives had been called for evidence. Information in respect
of some of the bodies was furnished five to eleven years after their
constitution. The Committee cannot help strongly deploring this.

43. The Committee are not satisfied with the explanations of the
Ministries for their failure to give prompt information to the Com-
mittee. In their opinion, the lapse in this regard was by and large
due to negligence on the part of the Ministries concermed. The
Committee will like the Department of Parliamentary Affairs to
evolve, in consultation with the Ministries concerned, a suitable pro-
cedure to ensure that information in respect of bodies constituted by
the Ministries/Departments of Government of India is furnished to
the Committee soon after their constitution. The Committee desire
that, save in exceptional circumstances, information in respect of
bodies constituted by Ministries/Departments should reach them with-
in two months of their constitution. Further, it should not be left to
the Ministries to decide whether certain bodies were innocuous or
important. The type of bodies for which information has to be
furnished is clearly laid down in the communication issued after the

Committee’'s formation and those instructions should be strictly
complied with.

44. The preceding paragraphs have also revealed a few cases
where there had been a material change in the constitution of a body
after it had been examined by the Joint Committee. Information in
respect of these bodies was furnished only after the Committee had
pointedly taken up the matter during evidence. The Committee nood
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hardly point out that in terms of para 3 of Lok Sabha Seeretariat
Office Memorandum dated 28th July, 1971, issued at the instance of
the Committee, Mimstnes[Departments are required to furnish in-
formation even in respect of those bodies, which altheugh had al-
ready been examined by the Joint Committee but whose constifution
(including payment of T.A.|D.A:, etc. to members) had undergone a
change since their examination by the Commitiee. The Committee
trust that the Ministries/Departments concerned will take care to
promptly intimate material changes, if any, in the constitution of the
bodies set up by them. \

45. The Committee also nete that in a fairly large number of cases
mcomplete mformatgon was furnished to the Committee, in particu-
lar, the. _precijse amount of remuneration payable to members had neot
been indicated. Such deficiencies, the Committee need hardly point
out, result in unnecessary to and fro refernces, causing an all-round
waste of time. The Committee urge that the Ministries/Departments
concerned, before sending information in respect of bodies constitut-
ed by them, should ensure that the information being sent by them
is complete in all respects.

46. The Committee will like to make it clear, that in the preced-
ing paragraphs, they have drawn attention to non-receipt|delayed re-
ceipt of information from only those Ministries which had either not
furnished any information at all upto March, 1973 or those which
had been subjected to a selective study based on Annual Reports and
Gazette Notifications. The Committee will like all the remaining
Ministries to check up whether there are any bodies under their con-
trol information in respect of which has not yet been furnished to
the Joint Committee. The Committee will like complete information
in respect of such bodies to be submitted to them within a period of
three months from the presentation of this Report.

IV. IMPLEMENTATION OF RECOMMENDATIONS OF THE
COMMITTEE

47. In para 17 of their Fifth Report, the Committee had noted with
regret that the Draft Parliament (Prevention of disqualification)
Amendment Bill, 1971 had not so far been introduced although about
a year had elapsed since the Committee had submitted their Report.
The Committee were informed on the 10th May, 1973 (the date on
which they adopted Fifth Report) by the Ministry of Law, Justice
and Company Affairs that the Bill would be finalised and introduced
in the first week of the next session i.e. English Session. The Cem-
mittee had expressed the hope that there will be no further delay.
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48, The Committee had expected that the Bill would be introduc-
ed in the Eighth Bession. (The Bfll had also been included in the
provisional programme of Legislative Business for the Eighth Ses-
sion). On 29th August, 1973, when the Committee were considering
their draft Sixth Report, they were apprised of the contents of a
D.O. letter dated the 20th August, 1973, from the Minister of Law,
Justice and Company Affairs that the Ministry considered it desir-
able to refer the modified draft Bill to the Ministries etc. before its
consideration. After the modification, the Bill was likely to be in-
troduced in the next session, i.e., Ninth Session of Parliament.

49. While the Committee observe that the Bill has been included
in the Legislative Programme of the current Session (Ninth Session),
they camnet help taking note of a time-lapse of 17 months taken by
Gevernment to introduce i.

Nrw Drrnn; S. B. P. PATTABHI RAMA RAOQ,
December 19, 1973. Chairman,

Joint Committee on Offices of Profit.



APPENDIX 1
(Vide para 18 of the Report)

Committees, Boards, Corporations, etc. whose Chairmanship,.
Secretaryship or Membership ought to be exempted
from disqualification

UNDER CENTRAL GOVERNMENT
1. Telephone Advisory Committee.
2. Advisory Committee for the National Atlas Organisation.

3. Advisory Committee for the Territorial Army in the States
of Assam, Tripura, Manipur and Meghalaya.

4. Advisory Committee for the Territorial Army in the State
of Andhra Pradesh.

5. Advisory Committee for Territorial Army in the State of
Haryana.

6. Advisory Committee for Territorial Army in the State of
Himachal Pradesh.

7. Advisory Committee for Territorial Army in the State of
Kerala.

8. Advisory Committee for Territorial Army in the State of
Madhya Pradesh. s

9. Advisory Committee for the Territorial Army in the State
of Mysore.

10. Advisory Committee for the Territorial Army in the State
of Orissa.

11. Advisory Committee for the Territorial Army in the State of
Punjab.

12. Committee to review the working of the National Cadet
COl‘pS. NS

13. Defence Research and Development Council.
14. Publicity Advisory Group.

15. Committee to review the performance of the Indian Institute
of Mass Communication.

15
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16. Informal Consultative Panel for documentary films and
Newsreels, Delhi.

17. Film Material Imports and Distribution Consultative Panel.
18. Expert Committee on Population Projections.

19. The India Committee for Studies on Economic Development
in India and Japan.

20. (i) National Integration Council.
(ii) Standing Committee of the National Integration Council.

(iii) Sub-Committee of the National Integration Council on
Communalism. “ ' "

Unper STATE GOVERNMENTS
Haryana
21. Allotment Committee.
Himachal Pradesh

22. State Level Advisory-cum-Project Implementation Committee
for the Rural Industrial Projects, Mahasu and Palampur.

23. State Level Co-ordination Committee on Tea ’Deveiopment.
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(Vide para 20 of the Report)

. Ministries| Departments of the Government of India from whom no
information was received by the Committee till March, 1873
Department of Atomic Energy.

Department of Parlfamentary Affairs.

Ministry of Health and Family Planning.

Ministry of Industrial Development.

Ministry of Information and Broadcasting.

Ministry of External Affairs.

. Ministry of Finance.

Department of Science and Technology.

. Department of Space.

10. Department of Electronics.

11. Prime Minister’s Secretariat.

12. Ministry of Heavy Industry.

© ® g O W N
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o APPENDIX 111
(Vide para 2 of the Report)
MINUTES OF THE JOINT COMMITTEE ON OFFICES OF PROFIT
I

Nimetoenth Sitting

The Committee sat on Saturday, the 27th October, 1873 from
11.00 to 13.30 hours.

PRESENT
Shri Sanda Narayanappa—In the Chair.
MEMBERS
Lok Sabha
2. Shri Chandrika Prasad
3. Shri Somnath Chatterjee

4. Shri Jagannathrao Joshi

5. Shri Z. M. Kahandole

6. Shri Pratap Singh

7. Shri S. B. P. Pattabhi Rama Rao
9. Shri Arjun Sethi

10. Shri Ramavatar Shastri

Rajya Sabha
11. Shri Venigalla Satyanarayana !
12. Shri Yogendra Sharma 3
1. REPRESENTATIVE OF THE MINISTRY OF DErFENce

Shri P. Krishnamurti, Additional Secretary.

‘II. REpPRESENTATIVES OF THE MINISTRY OF INFORMATION AND
BROADCASTING

1. Shri M. A. S. Rajan, Joint Secrerary.

2. Shri H. C. Khanna, Special Officer Films Projects.

3. Shri S. Ghose, Deputy Secretary.

4. Shri A. V. Narayanan, Deputy Secretary.

5. Shri R. Balakrishnan, Deputy Director General, AIR.
6. Shri V. Krishnamurti, Director of Programmes, AIR.

- e

18 R
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III. REPRESENTATIVES OF THE MINISTRY OF PLANNING (PLANNING
CoMMISSION)
1. Shri R. K. Trivedi,—Additional Secretary.
2. Shri B. N. Baliga,—Adviser (Power).
3. Dr. M. K. Ganguli,—Adviser (Transpott).
4. Shri O. P. Chadha,—Chief (Irrigation).
5. Shri R. P. Sachdev,—Chief.
6. Shri M. Y. Kazi,—Director.
7. Shri Y. P. Rajput,—Director.

8. Shri R. C. Sharma,—Secretary, Metropolitan Transport
- Team.

IV. REPRESENTATIVES OF THE MINISTRY OF HOME AFFAIRS

1. Shri T. C. A. Srinivasavardan,—Additional SecTetary.
2. Shri G. K. Bhanot,—Joint Secretary.
3. Shri J. Sagar,—Collector, Dadra and Negar Haveli.

4. Shri Sunder Lal Bhargava,—Secretary (Coord) Delhi
Administration.

5. Shri T. R. Kalia,—Depury Secretary, Delhi Administration.
SECRETARIAT
Shri H. G. Paranjpee—Deputy Secretary.

2. In the absence of the Chairman of the Committee, Shri Sanda

Narayanappa, M.P. was elected Chairman for the sitting under
Rule 258(3).

3. The Committee first examined the representative of the Minis-
try of Defence regarding incomplete nature of information in respect
of Committees|Boards|Corporations, etc. constituted by them.

4. The representative of the Ministry apologized for the delay in
submitting information about the N.C.C. State Advisory Committees.
Explaining the reasons for delay, he stated that the names sent by
the States were first processed by the Ministry. The processing was
rather lengthy before publication of the notification. A copy of the
Notification was thereafter sent to Lok Sabha Secretariat.

5. In reply to a question whether it was not considered necessary
to send the information to the Joint Committee regarding State
Advisory Committee of N.C.C. for the State of Orissa since 1971 or
the Joint Committee was being by-passe:, the representative of the
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Ministry explained that the delay iyq__s due to some diﬁculty in pro-
cessing the information and the Ministry had no intention to show
any disrespect to the Joint Committee.

6. In reply to a question whether the Ministry rgphed only when
the Secretariat sent them some communication or the Ministry knew
that whenever a Committee was formed, the information had to be
furnished automatically, the representative of the Ministsy said that
they did not require a reminder. According to ‘the procedure as
soon as a Committee was formed detailed particylars had to be sent
to the Joint Committee. The representative further stated that
there was one section viz. ‘D Coordination Section’ in the Ministry
which was responsible for sending communication to the Joint Com-
mittee. He further explained that there were two hundred Sections
in the Ministry and to gather information from all those Sections
had become unworkable. As such, he proposed to decentralise the
work in the Ministry so that each Department or each Section should
be able to send a copy of the Notification whenever issued by them,
direct to the Joint Committee. He assured the Committee that all
possible steps would be taken to seénd the copies of notification in
future. -

7. The attention of the representative of the Ministry was then
drawn to their O.M. dated 28th August, 1972 wherein they had
stated that the Joint Committee on Offices of Profit had already
examined all the Committees, Boards etc. constituted under the
Ministry of Defence except the Cantonment Boards, which was ap-
parently incorrect as so many other Committees had been consti-
tuted by the Ministry since 1971. The representative of the Minis-
try stated that they had not furnished information about
them because they were innocuous bodies. It was explained
to the representative of the Ministry that it was for the Committee
and not for the Ministry to decide so to the nature and character of
the Committees constituted by them. The representative of the
Ministry agreed to furnish information|notification to the Joint
Committee as soon as any Committee was constituted.

8. In reply to a question whether Advisory Committees of the
N.C.C. for the States{Union Territories of Bihar, Himachal Pradesh,
Jammu and Kashmir, Meghalaya, Andaman and Nicobar Islands,
Dadra and Nagar Haveli, Delhi, Laccadive, Minicoy and Amindivi
Islands, Mizoram and Arunachal Pradesh had not been constituted,

the representative of the Ministry promised to check up and furnish
the information within a month.

9. To a question as to why requisite information in respect of
certain bodies about which there was a mention in the Gazette
Notifications and Annual Reports had not been furnishea wo the
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Committee, the representative of the Mxn;stry rephed that some. of
these bodies consisted of ofly officials or had been constituted for a
temporary period or had ceased to exist and so no information in
regard to these was required to be furnished. He named the follow-
ing bodies which came in this category:

(1) Services Sports Control Board.
(2) Raksha Utpadan Board.

(3) High Power Committee to evaluate the NCC Pro-
gramme.

(4) Defence Research and Development COunéﬂ

10. As regards Hindustan Aeronautics Ltd., the representatlve
of the Ministry promised to furnish mermatlcm in writing. The
representative of the Mxmstry also agreed to furnish information in
respect of those bodies, which though examined earlier, their consti-

tution (including payment of T-A.[D. A. etc. to Members) had under-
gone a material change.

The representative of the Ministry also promised to furmish in-
formation in respect of State Advisory Committees of the Terri-
torial Army for those States|Union Territories which had not so far
been examined by the Committee.

(The witness then withdrew).

11. The Committee then examined the representative of the
Ministry of Information and Broadcasting.

The representative of the Ministry expressed apology for the
delay that had occurred in furnishing information to the Com-
mittee. Explaining the reasons for delay the repyesentative stated
that the Lok Sabha Secretariat letter dated 28th July, 1971 was not
received in the Ministry. Thereafter, when a reminder was received
by the Ministry in April, 1973, it took them some time to wunder-
‘stand it and furnish the information in a particular way.

12. To a question whether there were bodies constituted by the
Ministry in respect of which information was yet to be furnished,
the representative of the Ministry replied in the negative. He
added that to the best of his knowledge information 'in respect of
all the Committees had been submitted uptodate

13. In reply to a question as to why requisite mformatwn was
not furnished to the Committee in respeot of the following bodies,



22

,mentioned in the Annual Reports of the Ministry, the representa-
tive of the Ministry stated that there was particular reason for each
of them: ’

(1) Advisory Committee on Policy Planning,

(2) Advisory Committee to give AIR expert advice about its
programmes.
(3) Comsultative Panels for Industrial and Rural programmes.

{4) Publicity Advisory Group.

(5) Review Committee to review the performance of the In-
dian Institute of Mass Communication.

(6) Official Langauge Implementation Committee.

~ As regards Advisory Committee on Policy Planning, he informed
that it was a Committee of Officials only. When the Lok Sabha Sec-
retariat circular was received, all these Committees were about to
be re-constituted. A sort of anticipatory statement was made in the
Annual Report. The representative of the Ministry further stated
that the names of various Committees had been finalised since 1970-
71 and in the next three or fcur months names of all these Com-

mittees would be announced.

14. When the attention of the rep-esentative of the Ministry was
drawn to the Annual Report of the Ministry for 1971-72 wherein it
was stated that there were advisory Committees to provide A.LR.
with expert advice about its programme structure and thus his state-
ment that the constitution of these Committees was anticipated in
the Annual Report was misleading, the representative of the Minis-
try expressed his apology to the Committee and promised to look
into the matter. He also gave assurance to the Committee that he
would give details in writing about all such bodies mentioned in the
Annual Reports of the Ministry about which no information had
been given to the Committee.

15. To a question whether there was any officer who had been
entrusted with the job in the Ministry, the representative of the
Ministry stated that a regular Parliament Cell was responsible for

the same.

16. In reply to a question whether the constitution (including
T.A. and D.A. payable to Members) of none of the bodies already
examined by the Joint Committee of Second, Third and Fourth
Lok Sabha had undergone a material change, the representative of
the Ministry promised to give the information in writing within a
month’s time in this regard.
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17. In reply to a question as to why the precise amount of remu-
neraticn payable to Members of a number of bodies constituted by
the Ministry had not been given, the representative of the Ministry
stated that in future they would specify the amount payable to
Members as T.A./D.A. in terms of rupees annas and pies.

18. In case of the Films Materials Imports and Distribution Con-
sultative Panel it had been stated by the Ministry that the amount
of remuneration payable to members had not been decided. In reply
to the query whether a decision had been taken in regard to that,
the representative of the Ministry replied in the negative. He fur-
ther stated that the contour of the Committee was changing and it
was most likely that the members of this consultative Panel may
not get any remuneration other than T.A. and D.A. He promised
that the decision in this regard would be intimated the moment it

was arrived at.

19. To a question as to why in case of Panel Committee Films
Division, Bombay; Informal Consultative Panels for documentary
Films and newsreels, Bombay and Delhi, the authority under which
these had been constituted was not given, the representative of the
Ministry replied that these were informal and ad hoc Committees
which were not operating under a formal rule or order. The res-
ponsibility and the discretion in these bodies was that of the head

of the Films Division.
(The witness then withdrew)

20. The Committee thereafter examined the representative of the
Ministry of Planning (Planning Commission). The representative
of the Planning Commission apologised for the delay in supplying
the information. (

21. To a question as to what cculd be the possible reason for not
dealing with the letter sent by Lok Sabha Secretariat on 28th July,
1971 till February, 1972 and then sending a reply to a letter dated
19th July, 1973 till three months were over, the representative of
the Planning Commission stated that there were a large number of
Divisions from whom information had to be collected and sometimes
reminders had to be sent to them before the information was

received.

22. In reply to a question whether any arrangements had been
made in the Commission to ensure that requisite information in res-
pect of the bodies constituted by them was furnished to the Com-
mittee soon after their constitution the representative of the Plan-
ning Commission said that they would take care that some sort of
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fool-proot arrangement was devised so that all the Divisions should
know that the. moment a Committee was formed its information had
to be sent to Lok Sabha Secretariat and for that somebody would
be made responsible.

23. As regards the incomplete nature of information furnished by
the Commission in respect of certain bodies, the representative of
the Commission was asked to give reasons for not indicating the
precise amount of remuneration payable to the members of the
Advisory Committee on Irrigation, Flood Control and Power Pro-
jects and Expert Committee on Populaticn Projections. The repre-
sentative of the Planning Commission stated that this was technical
committee and a provision had been made for appointrient of two
non-official members therein. These two members would get an
honorarium of Rs. 5000|- each as and when appointed.

24. In reply to a qustion as to why requlsxte information in res-
pect of certain bodies about which a mention has been made in the
Annual Reports of the Planning Commission, had not been given,
the representative of the Planning Commission stated that these
bodies were constituted for internal working of the Planning Com-
mission. These were technical Committees comprising experts and
that no non-official or Members of Parliafnent were appointed there-
on.

25. About Official Language Implementation Committee the repre-
sentative of the Planning Commission stated that it was purely an
internal Group of two to three officers to check up whether the orders
issued in conpection with the Official Language etc. are being imple-
mented. The Committee had nothing to do with the over-all imple-
mentation of the QOfficial Language etc.

26. When enquired whether the constitution of none of the bodies
already examined by the Joint Committee on Offices of Profit,
Second, Third and Fourth Lok Sabha had undergone a change,
the representative of the Planning Commission stated that most of
these Committees did not exist because these were for the purposes
of Second and Third Plans and therefore, there was no question of
any change in their constitution. He further added that the Com-
mittee on Land Reforms was existing but the same had been trans-
ferred to the Department of Agriculture and so the Planning Com-
mission were not dealing with it. Similarly, National Advisory
Committee on Public Cooperation had been transferred to the De-
partment of Community Development and there was no change so
far they were concernmed.

27. The representative of the Planning Commission was then told
to confirm in writing that no material change was there in the
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amount of T.A. and D.A. paid to the members of the Committees al-
ready examined by the Joint Committee. He promised to tespond
quickly in future in regard to information called for by Lok Sabha
Secretariat relating to the Committees/Bodies constitued by the
Planning Commission. '

(The witness then withdrew)

28. The Committee in the last examined the representative of the
Ministry of Home Affairs regarding supply of incomplete nature of
information relating to Committees|Boards|Corporations etc. cons-
tituted by the Ministry.

29. As regards arrangements existing in the Ministry for furnish-
ing requisite information in respect of bodies constituted by the
Ministry|Union Territories, the representative of the Ministry ex-
plained that the bodies under the Ministry were broadly of two
categories—the first category was of the bodies set up by the Minis-
try proper and the second category was of the bodies constituted
by the Governments of the Union Territorfes (Administration)
which in these matters functioned more or less as State Govern-
ments. As regards bodies set up by the Ministry, he stated, a copy
of the constitution of the body whenever constituted was straight-
way endorsed to the Lok Sabha Secretariat, but in regard to the
bodies set up by Union Territories, the pr2ctice was not so uniform.
As such, they had decided that once in six months a complete list of
whatever bodies might have been set up would be sent.

30. Referring to the following bodies, information in respect of
which was furnished by the Ministry in December, 1971, the repre-
sentative of the Ministry stated that they thought it to be complete
but to avoid the incomplete list in future they proposed to do as men-
tioned above i.e. furnish an uptodate list once in six months:

(1) Delhi Sikh Gurdwara Board.

(2) National Inte_gration Council and its two Committees.

(3) Bodies constituted by the Union Territory of Laccadives.

(4) Bodies constituted by the Government o.f. ‘FOnaiéhex:ry.
He promised to furnish uptodate information in January, 1974.

31. In reply to a question whether any body had been set up by
the Union Territor’es of Mizoram and Arunachal Pradesh, the re-
presentative of the Ministry stated that due to inadequacy of com-
munication facilities, the information was not. received quickly
from these Union Territories. However, he assured the Committee
that he would gather complete information imcluding the payment
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of T. A.|D.A. etc. to the Members of the bodies constituted by these
Union Territories and forward the same to the Committee.

32. As regards the bodies constituted by the Ministry itself, the
representative of the Ministry stated that there had been some
changes which would be communicated later on. Information in
respect of Steering Committee at the National Integration Council
(already constituted) and such other bodies, as and when constitu-
ted, would also be endorsed to Lok Sabha Secretariat.

33. In reply to a question as to why information in respect of the
following three bodies about which there was a mention in the
Annual Reports of the Ministry, was not furnished to the Joint
Committee: —

(1) Standing Fire Advisory Committee.

(2) Hill Areas Committee of Manipur constituted under Art.
371 of the Constitution.

(3) Arbitration Promotion Board for Delhi,

the representative of the Ministry stated that the Committee  at
(1) above consisted of Officers drawn from different States prima-
rily o advise on technical matters relating to fire fighting and as
such no information was furnished.

34. As regards the Committee at S. No. (2) sbove, the represen-
tative of the Ministry said that requisite information would be col-
lected and furnished to the Committee quickly.

35. In regard to Arbitration Promotion Board at S. No. (3)
above, the representative of the Ministry said that the information
was not readily available. It would, however, be collected and
passed on to the Committee.

36. When asked whether the constitution of none of the bodies
already examined by the Joint Committee during Second, Third
and Fourth Lok Sabha had undergone a material change (includ-
ing payment of T. A. and D. A. etc. to members), the representative
of the Ministry stated that so far the Committees constituted by the
Ministry were concerned, there had not been any material change
in the composition of the Committees other than the change of
names of members which was being’ communicated to Lok Sabha
Secretariat. As regards bodies constituted by the Union Territo-
ries—two for the Andaman and Nicobar Islands and two for the
Laccadive, Minicoy and Amindivi Islands—the representative of
the Ministry said that the composition had changed in the Lac-
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cadive Island. Similarly, persons were being changed in the Anda-
man Islands but so far as T. A. and D. A. payable to their Members
was concerned, the old rules were still prevailing.

37. The Committee then adjourned.

| |

Twentieth Sitting

The Committee sat on Monday, the 10th December, 1973 from
10.00 to 11.00 hours.

PRESENT
Shri S. B. P. Pattabhi Rama Rao—Chairman.

MEMBERS
Lok Sabha
2. Shri Somnath Chatterjee
3. Shri Pratap Singh
4. Shri Ram Shekhar Prasad Singh
Rajya Sabha
5. Shri Sanda Narayanappa
6. Shri Venigalla Satyanarayana
7. Shri Yogendra Sharma
SECRETARIAT
Shri H. G. Paranjpe—Deputy Secretary.

2. At the outset the Committee felicitated Shri S. B. P. Pattabhi
Rama Rao for his appointment as Chairman of the Joint Committee.

3. The Committee took up for consideration Memoranda Nos.
145 to 194 relating to Committees|Boards|Corporations, etc. consti-
tuted by the Central|State Governments.

Fisheries Advisory Board
(MeMoraNDUM No. 148)

4. At their sitting held on the 16th August, 1973, the Joint Com-
mittee on Offices of Profit, while considering Memorandum regard-
ing Fisheries Advisory Board, Tamil Nadu, had desired to get clari-
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fication from the Government of Tamjl Nadu whether the Board

functioned in advisory capacity with regard to the assistance rende-

red in money, material and equipment or it was also. responsible
for their disbursement to fishermen as well.

In their reply, the Government of Tamil Nadu stated as fol-
lows:—

“the State Fisheries Advisory Board is only an advisory body
It has no authority for executing its recommendations
nor is it vested with powers to disburse any assistance
to Fishermen. The recommendations of the Board are
examined by the Govemment and are accepted where-
ever feasible.”

In the light of the above reply, the Committee decided that the
non-official members of the Board ought to be exempted from dis-
qualification.

Hindustan Aeronautics Ltd. Bangalore
(MemoranpuM No. 160)

5. The Committee noted that the non-official Du‘ectors of the
Company were entitled to a sitting fee of Rs. 150/- for each meeting
of the Board of Director. They were also entitled to incidental ex-
penses and halting allowance for each meeting a fixed sum of Rs.100
for the first day and Rs. 50/- for each subsequent day of meeting.
Besides, the Board of Directors exercised executive and financial
powers.

As such, the Committee recommended that the Directorship of
the Company ought not to be exempted from disquafification.

Aeronautics (Resefrch and Developmen:) Board

(Memoranoum No. 163)

6. The Committee noted that the non-official members of the
Board were entitled to T.A. and D.A. as per rules issued by the
Ministry of Finance in this regard and as made applicable on the
De‘2nze sid> by the Miristry of Defence, which amounted to less
thzn ‘compensatory allowance’, as defined in Section 2(a) of the
Parliament (Prevention of Disqualiﬁcaﬂon) Act, 1959. However,
the Committee further noted that the Board exercised wide powers—

both executive and financial—and was in a position to wield influence
and patronage.

As such, the Cosimittee recommiended tht the membership of
the Board ought not to be exempted from disqualification,
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Filin Finance Corporation Ltd., Bombay
(MeEMmoranpuM No. 164)

- 7. The Committee noted that the non-official Directors of the
Ccrporation were entitled to a sitting fee of Rs. 50/- plus inciden-
tal expenses and halting allowance of Rs. 50/- for the first day and
Rs. 25/- for the subsequent day of the meeting which exceeded the
compensatory allowance. Bes des, the Board of Directors exercised
executive and financial powers. As such, the Committee recommend-
ed that the Directorship of the Corporation including Chalrmanshlp
ought not to be exempted from disqualification.

Panel Committee, Films Division, Bombay
(MemoranptM No. 168)

8. The Committee noted that the non-official members.of the
Committee were not entitled to any remuneration other than T.A.

and D.A. according to Ministry of Finance rules which was less than
compensatory allowance,

The Committee, however, further noted that the Comrmttee d1d
exercise power and was in a position to wield influence.

As such, the Committee recommended that the membership of
the Committee ought not to be exempted from disqualification.

(i) Consultative Committee for National Programmes of
Music, AIR (Memo. No. 170).

(ii) Consultative Committee for National Programmes of
talks|Discussions in English, All India Radio (Memo.
No. 1T1).

(iii) Consultative Committee for National Programmes of
Talks'Discussions in Hindi, All India Radio (Memo
No. 172).

9. The Committee noted that the non-official members of the
above Committees were entitled to an honorarium of Rs. 50/- each
plus T.A. and D.A. according to the Ministry of Finance Rules in this
regard which would exceed the compensatory allowance.

As such, the Committee recommended that the membership of
these Consultative Committees ought not to be exempted from
disqualification.

Information Consultative Panel for Documentary Films and News-
reels, Bombay
(MemoranbUM No. 176)

10. The Committee noted that the non-official members of the
Panel were entitled to a Consultancy fee of Rs 100/- per meehng
which was more than compensatory allowunce
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As such, the Committee recommended that the membership of
the Panel ought not to be exempted from disqualification.

Advisory Committee in Irrigation, Flood Control and Power Projects
(MeMmoranDuM No. 185)

11. The Committee noted that the two non-official members, as
and when appointed, would be paid an honorarium of Rs. 5,000 each
Jper annum besides T.A. and D.A. as admissible to Grade I Officers
of the Government of India which would exceed the compensatory
allowance. The Committee also noted that though advisory in
nature, the said Committee appeared to wield influence and power.

As such, the Committee recommended that the non-official mem-
bers (as and when appointed) ought not to be exempted from dis-

Metropolitan Transport Team
(MeMoranDUM No. 186)

12. The Committee noted that the non-official Chairman was
getting an honorarium of Rs. 1500 per month alongwith T.A. and
D.A. which was more than compensatory allowance. The Com-

‘mittee further noted that other non-official members were entitled
to T.A. and D.A. (Rs. 30) only.

As such, the Committee recommended that the Chairmanship of

the Team ought not to be exempted from disqualification but mem-
‘bership ought to be

Pradesh Council of Arunachal Pradesh (Memorandum No. 193).

13. The Committee noted that the Council was constituted of two
Members of Parliament— (1 for each House) both representing
Arunachal Pradesh; the Vice-President of all the five Zila Parishads;
three representatives from each of the Zila Parishads to be elected
by the Members thereof from amongst themselves and three per-
sons to be nominated by the Administrator to provide representa-
tion for such tribes or communities as have not obtained any repre-
sentation in the Council. The Committee felt that the members of
the first three categories either held office ex-officio or were
elected and thus did not hold office under the Government. The
Committee were, however, of the opinion that the persons to be
-nominated by the Administrator (last category) would hold an

office of profit as they would be entitled to a salary of Rs. 250 per
mensem.

As such, the Committee recommended that only nominated

members, if non-officials, ought not to be exempted from disqualifi-
cation.
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Committee to Implement Schemes under the Educated Unemployed
Programme

(MEMmoranpuM No. 193)

14. The Committee noted that the non-official members were

entitled to T.A. and D.A. which was less than compensatory allow-
ance.

The Committee further noted that the above Committee exer-
cised executive powers in selecting suitable candidates for setting
up Small Scale Industries Units. The said Committee also assisted
the candidates in getting finance and was thus in a position to
wield influence and patronage. As such, the Committee recom-

mended that the membership of the said Committee ought not to be
exempted from disqualification.

15. The Committee deferred consideration of the following memo-
randa pending receipt of further information on points noted against
each from the Ministries concerned: —

(i) Memo No. 167 re. Selection Whether the Committee recom.
Committee for Musicians in mended names of candidateg to
Film Division. be selected for appointment by

Government as Musiclans or final
selection wag done by the Com-
mittee itself?

(ii) Memo No. 169 re. Consultative Whether the total amount of hono-

Panels for University-cum- rarium and D.A. to which non-
Science and Technology broad- official members were entitled
casts, AIR. exceeded the compensatory allow-

ance, i.e. Rs. 51|- or not?

(ii) Memo No. 173 re. Local Audi- (i) Whether the total amount of
tion Committees of All India honorarium and D.A. to which
Radio at 35 stations. non-official members were

entitled exceeded the compen-
satory allowance, i.e. Rs. 51}-
or not?

(ii) Whether the Committees have
final say in the selection of
artists and their gradation or it
was done by Government on
their recommendation?

(iv) Memo No. 174 re. Consultative )

Panels for Farm, Home and 1 Whether the total amount of howo-
Family Planning Programmes, rarium|sitting fee and D.A. to
ALR. which the non-official members of

(v) Memo No. 175 re. Consultative these bodies were entitled exceed-
Panels for School broadcasts, ed the compensatory allowance or
AIR.

-
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(vx) Memo. No. 179 re. Committee
to review the programmes of

the External Services, All India
Hadio.

(vii) Memo. No. 180 re. Consultative

. Panels for Tribal Programme
attached to ALLR.

(viii) Memo, No 181 re, Consultatxve >

Panel for Industrial Program- |

mes (11 in number) attached to
stations of AIR

(ix) Memo. No. 182 re. Programme
Advisory Committee locateq at

not? Please give the totals in
each case separately.

‘a1l stations of AIR. J

(x) Memo, No. 183 re. Music Audi- (i) Whether the total amount of
- tion Board, Directorate Genera!, honorarium and D.A  to which
All India Radio, New Delhi. the non-official members of the

Board were entitled exceeded
the compensatory allowance or
not?

B -~

(ii) The precise powerg of the Board
may also be clearly stated.

(i) DELHI SIKH GURDWARAS BOARD-—(Memo No. 188).

(ii) BOARDS OF INDUSTRIES., CHANDIGARH—(Memo
No. 190).

(iii)STATE TRANSPORT AUTHORITY—(Memo No. 191).

(iv) CHANDIGARH UNION TERRITORY MANAGING
COMMITTEE FOR THE MANAGEMENT OF SPECIAL
FUND FOR RECONSTRUCTION AND REHABILITA-
TION OF EX-SERVICEMAN-—(Memo No. 192).

16. The Committee noted that the non-official members of the
above bod’es did not get any remuneraton but the members/direc-
tors thereof exercised pcwers and were in a position to wield influ-
ence and patronage. The Committee, wh'le considering the above
matter noted the decision of the Supreme Court in Ravana Subanna
Vs. G.S. Kageerappa (A.LR. 1954, S.C. p. 653) wherein it had been
decided that pecuniary gain was essential to attract disqualification
for membership of Parliament. On the analogy of the same, the
membershipldirectorship of the above bodies would also not attract
disqualification, However, the Committee did not take the final de~i-
sion in the matter and decided to further consider whether pecuniary
gain was an essential condition or an office could be declared an
office of profit on the basis of executive and financial powers enjoyed
or influence and patronage wielded by that office.

17. In regard to the following bodies, the Committee noted that
-the non-official members thereof were entitled to T.A. and D.A.
which was less than compensatory allowance.
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Besides, the functions of these bodies were mainly advisory in
nature. As such, the Committee recommended that the membership
of these bodies ought to be exempted from disqualification:—

1.
2.

10.

11.

12.

13.

14.

15.

16.
17.

18.

19.

Allotment Committee (Government of Haryana).

State Level Advisory-cum-Project Implementation Commit-
tee for the Rural Industrial Projects, Mahasu and Palam-
pur (Government of Himachal Pradesh).

State Level Co-ordination Committee on Tea Development
(Government of Himachal Pradesh).

Telephone Advisory Committees (Ministry of Commupica-
tions). ;

Advisory Committee for the National Atlas Organisation
(Department of Science and Technology).

Advisory Committee for the Territorial Army in the States
of Assam Tripura, Manipur and Meghalaya.

. Advisory Committee for the Territorial Army in the 3State

of Andhra Pradesh.

Advisory Committee for Territorial Army in the State of
Haryana.

. Advisory Committee for Territorial Army in the State of

Himachal Pradesh.

Advisory Committee for Territorial Army in the State of
Kerala.

Advisory Committee for Territorial Army in the State of
Madhya Pradesh.

Advisory Committee for the Territorial Army in the State
of Mysore.

Advisory Committee for the Territorial Army in the State
of Orissa. ‘

Advisory Committee for the Territorial Army in the State
of Punjab.

Committee to review the working of the National Gadet
Corps.

Defence Research and Development Council.

Publicity Advisory Group (Ministry of Information and
Broadcasting).

Committee to review the performance of the Indian Insti-
tute of Mass Communication.

Informal Consultative Panel for documentary films and
Newsreels, Delhi.

20. Film Material Imports and Distribution Consultative Panel.
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21. Expert Committee on Population Projections (Planning
Commission).

22. The India Committee for Studies on Economic Development
in India and Japan (Planning Commission).

23. (i) National Integration Council.
(ii) Stending Committee of the National Integration Council.

(iii) Sub-Committee of the National Integration Council on
Communalism.

18. The Committee noted that as a result of the evidence of the
representatives of the Ministries of Home Affairs, Information and
Broadcasting, Defence and Planning Commission further informa-
tion abeut the bodies already intimated and information about
bodies not earlier informed had been furnished by these Ministries.
The Committee desired this faet to be reported to the House through
their report, so that Ministries would-in future be careful to furnish
timely all information.

19. The Committee then adjourned to meet again on Wednesday,
the 19th December, 1973 to consider their draft Seventh Report.

m
;
The Comx_nitfee sat on Wednesday, the 19th December, 1973 from
PRESENT
Shri S. B. P. Pattabhi Rama Rao—Chairman.
MeMBERS

Lok Sabha
2. Shri Somnath Chatterjee
3. Shri Jagannathrao Joshi
4. Shri Pratap Singh
5. Shri Ramavatar Shastri
6. Shri Ram Shekhar Prasad Singh
Rajya Sabha
7. Shri Sanda Narayanappa
8. Shiri Vemigalla Satyanarayans
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SECRETARIAT
Shri H. G. Paranjpe—Deputy Secretary.

2. The Committee considered their draft Seventh Repert and
adopted it.

3. The Committee decided that the Report might be presented te
Lok Sabha on the 21st December, 1973 and laid on the Table of
Rajya Sabha on the same day.

4. The Committee authorised the Chairman and, in his absence,
Shri Somnath Chatterjee to present the Report to Lok Sabha on
their behalf.

5. The Committee authorised Shri Sanda Narayanappa and, in his

absence, Shri Venigalla Satyanarayana to lay the Report on the
Table of Rajya Sabha.

6. The Committee noted that some States|Union Territories had
not yet furnished information regarding certain important bodies,
which, by their nature, normally ought to exist in all States|Union
Territories, such as, the Khadi and Village Industries Board, State
Agro-Industries Corporation, State Warehousing Corporation, State
Transport Authority|Corporation. The Committee desired that a list
of such bodies together with the names of States/Union Territories

which had furnished information in respect thereof, may be circu-
lated to Members.

7. The Committee then adjourned to meet again on Friday, the
1st February, 1974.
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